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DATE OF DECISION_:.:i. 

Petitioner 

_Advocate for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Responaui(s) 

CORAM 

The Hon'ble Mr. 	 '- 

The Hon'ble Mr. 	 iI:  

Whether Reporters of local papers may be allowed to see the Judgement? 4- 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? t ' 

Whether it needs to be circulated to other Benches of the Tribunal? 
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it. Parimal Cleme!lt thta, 
S/C f  Clement Denial Job 
L.I.G. 235 Anandnagar, 
31-aAVNAGAR - 364 005 	 : APPLICANT 

(Advocate; ir ,  .i.ii.Xavier, present) 

VS. 

The Union cf India, through 
The General 	nager, 
estern a  ilv'ay, 

Chur chste, 

The Jivisional Railway 4anagsr, 
Western Railway, 
3havnagar DIVISIOfl, 
Bhavnagar Pare. 	 : RESPONDENTS 

(Advocate; 	Vin, present) 

CCPAi : Hcn'hle ir. 4.: 	 d 1.3ingh 	 : A'nn. imher 

Hon 1hle ivk. R.C. 3hatt 	: Judicial 'ienber 

CRAL - Ci DER 

C.A. No. 131 of 1991 

Date :29.7.1991. 

Per : Hon'ble it. 	 Singh 	 : Admri. 	mher 

In this orlUinal application to begin with, the 

decision dated 17.11.1988 of the xespondentse Railway, 

was impugned on the subject of compassionate appointment 

of the applicant whose father was a tailway Employee and 

died while in service. 

2. 	Later on 	proceedings dated 25.4.1991 of the 
-, 

Bench, it is clear that the applicant want to try out. his 

luck with the Railways regarding his youner brother's 

representation for employment on compassionate grounds and 

also to examine whether joint representation by two brother 's 

would merit, better consideration from the Railways. The case 
IA 

was adjourned to 18.6.1991. Xfter these observatiormade 
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in the proceeding 	th-7  it was also said that the 

respondents will in the meantime examine the case of 

the petitioner. 

This application was filed on 13.1.1990. During 

the pendency of the application and apparently eonoty 

with the proceedings dated 25.4.1991, joint application dated 

10.5.1991 by the two brothers has been submitted to the 

Divisional Railway anager, Western Railway, Bhavnagar 

D1v±in, flhavnagar Pera, the copy of which 1 s b 	pro- 

duced with 1.A./11/91 and has been included as applicant's 

paper. 

In view of th: further correspondence between the 

applicant erid the respondents after filing of the application 

and in accordance with the proceeding datcd 25.4.1991 as 

above referred, and learned counsel Ar. Vin for the respthn-

dents making a statement that, if/whole of the application , , 
and its enclosures are referred to the respondentsfor 

taking the decision, the application can be disposed of 

subject to the applicant retaininG liberty to file fresh 

application in case the decision of the respondents leav 

any cause of action. Learned counsel .•Lr. xavier for the 

applic-mt acjrecs with this. 

:n vj 	ci ti above, "e hereby direct that this 

oricinal aTpllc-TitJon and its enclosures 	be forwarded to 

the Divisional Railway 	nager, vIestrn :Ta±1way, respondent 

for dciion within 3 nonthe of receipt cf papers by 

}Y:n. The application is finally disposed of. 

kiber (J) 	 ember (A) 

* Si. 
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Mr. Parimal Clement hta, 
S/O, Clement Denial Job 
L.I.G. 235 Anandnagar, 
BHAVNAIGAR — 364 005. 	 : APPLICANT 

(Advocate: i'l.r.M.M.Xavier, present) 

VS. 

The Union of India, through 
The General Mnager, 
Western Railway, 
Churchga te, 
BOMBAY. 

The Divisional Railway Manager, 
Western Railway, 
Bhavnagar Division, 
Bhavanagar Para. 	 $ RESPONDENTS 

(Advocate: Mr.R.Ms yin, present) 

CORA!1 : Hon'ble Mr. M.M.Singh 	* Admn. Z'rnber 

Hon'ble We R.C. Shatt 	* Judicial Member 

ORAL - ORDER 

0.A. No. 131 of 1991 

Date :29,7,1991, 

Per : Hon'ble Ir. M.M. Singh 	 : Adrnn, Member 

In this original application to begin with, the 

decision dated 17.11.1988 of the respondents, the Railway, 

was impugned on the subject of compassionate appointment 

of the applicant whose ffather was a railway Employee and 

died while in service, 

2' 	Later on by proceedings dated 25.4.1991 of the 

Bench, it is clear that the applicant wants to try out his 

luck with the Railways regarding his youi4er brother's 

representation for employment on compassionate grounds and 

also to examine whether joint representation by two brother 

would merit better consideration from the railways. The cas 

was adjourned to 18.6.1991. After these observation made 



in the procedding in which, it was also said that the 

respondents will in the meantime examine the case of 

the petitioner, 

This application was filed on 13.11.1990. During 

the pendency of the application and apparently constantly 

with the proceedings dated 25.4.1991, joint application dated 

10.5.1991 by the two brothers has been submitted to the 

Divisional Raiiway rnager, Western Railway, Bhavnagar 

Division, Bhavnagar Para, the copy of which sjj o- 

duced with M.A./181/91 and has been included as applicant's 
paper. 

In view of the further correspondence between the 

applicant and the respondents after filing of the application 

and in accordance with the proceeding dated 2 5.4.1991 as 

bove referred, and learned counsel Mr. Vin for the respèn- 

dents making a statement that, if whole of the application 

and its enclosures are referred to the respondents for 

taking the decision, the application can be disposed of, 

subject Ito the applicant retaining liberty to file fresh 

application in case the decision of the respondents leave 

any cause of action. Learned counsel Mr. Xavier for the 
applicant agrees with this. 

In view of the above, we hereby direct that this 

original application and its enclosures can be forwarded to 
the Divisional Railway nager, Western Fialiway, respondent 

No. 2 for decision within 3 months of receipt of papers by 
him. The application is finally disposed of. 

(r.c.awT'r) 
imber (J) 

(M.M.5mxM) 
mber (A) 
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